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GENTRAL A0MINISTRATIE TRIBUNAL 

/ 
ORIGINAL APPLICATION NO. 

• (j 	 . 	 • . • 	
. Applicant# 

Versus 

Union of India & Ors . • . • . S S  S S 

• 	Respondents. 

For the Applicant(s) 	 C 

For the Respondents. 	. . • . . • • 	• • • 

- L CLIMS 	E REGISf 	
- .. RATE 	 D_RD_ER 

14L11.00 Present : flon'ble Mr. Justice D.N. 

Chowdhury, Vice-Chairman. 

frrn but r 	1 	 This application ais directed against d0alion cil 	 the order of transfe ad po ltig of the' fiked/ not 	' -' 1•' 

for 	5:)/ 	F. 	
applipant with the Office Order No. ES- 

vi: 	 5.6-G(T) dated 21.7.2000. The legitimacy 

	

Dflij..: 
	 of t1he order is being challenged as 

arbitrary, discriminatory and in 

violation of the esablihed norms. 

Learnd counsel for the respondents 

submitted that as the order of trans?er 

and posting is passed in exigency of 
iqt 

service and that too as far back as 
- c 

/ 	. 	21.7.12000 and there is no illegality or 

1  infirmity 	in the order of transfer, 
fr therefore no interfererce is required by 

the Tribunal. The applicant has already 

preferred an appeal before the authority 
against 	the order of transfer. 	In 

ka- 
 

addition, the applicant also questioned 

- 	 the correctness of the oer of penalty 

	

9i7 	 imposed upon him. Since the appeal has 
r 7 	 i 	 been filed the authority concerned is 

3 	6, 	
required to consider and decide the 

4tX1  

Jtf JS / /4 

fr) / 
Ll."V 

it 

issue. Mr. D. Baruah learned counsel for 

the applicant has drawn my attention to 

the Annexure-E to the O.A. containing the 

appeal dated 25.8.2000 addressed to the 

Divisional Railway Manager, N.F.Railwa\r, 

Contd.. 
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0.A. • 384/2000 

14.l'l.00 	, 

- 	
Cond.. -. 	 - - 	- 

	

-r 	
. 

	

, 3.] 	 i 	Lunid.ng. 

ot hearing the counsel for the 

• 	 parties and on consideration of the 

- 	 -. 	 1 à€e?lals on record the respondents are 

directed to dispose of the appeal of the 
I 	 - 	 - 

app1iâant by giving a reasoned order 
U preferably 1zithin three months from the 

dât 	0f receipt of the copy of this 
• I- orderi Till completion of the aforesaid 

	

4 	t 	. 	 $ 	4 	
1• 

exercise the order k of transfer and 

potting dated 21.7.2000 shall be kept in 

• 	• 	abeyance. 	• 	Li .nJ 

With the above directions, 	the 

appliatiOfl is disposed of. No order as 

to costs. 
• 	 Vice-Chairm 
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§IJNCH  

Application Under Section 19 of the Administrative 

Tribinal Act,J.985. 

GA 

ri. Gajendra Misra 	 ..PLICANT 

Vs.. 

Union of India & Others 	.,.RESPaDENT$. 

INDEX. 

Si. Now 	Particulars of documents 	Page No., 

I petition 

2 Annexure- 'A' Suspension Order 

3 Annexure- St Revokation of 
• suspension order 

4 Annexure 'C,  Transfer order 2 dt.. 2k 7., 2000 

5 Annexure-. 'D' punishment order 
dt.i 25. 7. 2000 

6 Annexure... 'E' Appeal Petition 

7 Annexure- 'F' Wife's ailment 
• certificate 2-5 
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Son's Handicapped-' 
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9 	Annexure- 'H' Instructions vide 

Master Circular No.. 
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IN THE CWRT OF THE NTRAL ADMINISTRATIVE TRIBJNAL: __ 	-----  

JWAHATI PCH  

Application Under Section 19 of the Administrative 

Tribnial Act,1985. 

iri Gaj endra Misra 

Son of Late NageSWar Misra 

Village &1 	: Loma Via Jhandahar 

: Tisianta 

District : BaiSali,Biha 

esent1y working as Deputy Station' 

iperintendent (Leave Reserve) 
....APPLICANT 

- Versus - 

k The Union of India 

represented by the General Manager, 

N. F. Railway,MaligaOfl. 

Z. The Divisional Railway Manager, 

- 	N. F.Railway,LUmdiflg. 

a The Senior Divisional Cerati0fl Manager, 

N. F. 	 Lumdingo.  

4 The thief Railway operating R].y. Manager, 

N. F. Railway,MaligaOfl. 

• 5. The Chief Personnel Of ficer,NFR, 

N. F. Railway,Malig80fl 	- 
. 0 0 

Contd.. .,.,2 
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4 Details, of pplicatio 

k Particulars of the order against which the application 

is made : 

The applicatthon is directed against the order No. 

ES 56..G(T) dt, 21.7.2000 issued under the order of the 

Divisional Railway Manager(P) N. F. Railway,Lumding trans.. 

f erring the applicant from the present place of posting 

as Deputy Station Superintendent,Qwàhati Railway Station 

and presently working in the Cabin of New .  Gjwahati Railway 

Station to a station named LJO (Longlo&ga Jhao) in the 

Hill Section of Lumding—Badarpur Railway line., 

Order No... T/ 134/ J/ Sr DCIv1/LM Dt. 25.7.. 2000 issued 

by the Sr. Divisional Operational Manager,N.F.Railway, 

Maligaon reducing the pay of the petitioner to three 

stages lower In the same time scale of pay for 3(three) 

years with cumulative effect. 

(C) 	The appeal petition filed by the Applicant 

against these orders before the Divisional Railway Manager 

(P),NF Railway,Lumdirig which is yet to be disposed of., 

2., 	Jurisdiction of the_Trig: 

The applicant declares that the subject matter 

of the order as mentioned above against which he wants 

redressal is within the jurisdiction of the Trihirial.. 

Contd....... 3 



& .Limij9: 

The petitioner further declares that the appliCa-

tion is within the limitation period prescribed in Sectiort 

21 of the Administrative Tribinal Act, l98 

4, Factsof the Case 

The humble petition most respectfully stateth: 

That the applicant is a citizen of IndIa as 

such he is entitled to all the right,privileges and 

protections guaranted by the Constitution of India. 

That the petitioner was recruited as Assistant 

Station Master in the year 1965 and joined as Assistant 

Station Master in Cabin of Giwahati Railway Station on 

30th November, 196 

That the petitioner was duly and timely 

promoted to Senior posts such as Sr,Asstt.StatiOfl Master 

and then Deputy aiperintendent of Station as respective 

period of time without any impedsnents. 

That during this long period of service 1. e, 

nearly 35 years' of service,the petitioner served the 

cause and welfare of the Railway with utmost, sincerity 

and dedication and that to the fullest satisfaction of 

the high-ups in the higharcy of the Railway authority. 

4 

Contd... 4 
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That during this long period of service,the 

petitioner had never been charged for any derélition 

of siritø duties or disobedience; on the other hand, 

he w could be able to earn the confidence and blessings 

of all the senior officers under whom he had 

to work,. 

That for cheer misfortune,the petitioner 

had to be victimised due to certain arbitrary,whimsical 

and rnalafide attitude of certain higher officer,may be 

due to some jealousy and with vested interests.. 	- 

•. 	That, a most unfortunate incident happened 

at 120M of 19.99,when the Divisional Railway 

Manager,N. F..Railway,Lumding accompanied by 4(f our) 

other off icials,knocked door of the West Cabin of the 

New aiwahati Railway Statlon,levelled a baseless, 

imaginary faLse and fabricated charge that the petitioner 

was found in deep sleep during the duty Hours on a 

very coloirrful and impossible hypothesis,th at it took 

nearly one or two minutes to open the closed door 

after knocking., Bit surprisingly enough the D. &W, 

Maligaon could not sieze any sleeping materials such 

as (1) Tusak.,(2) Blanket,(3) Pillow or any kind of 

bedmaterials etc. 

That,mOre and more,the petitioner had 

given a clearance pass-signal as required for a running 

train at 1.15 AM on 15#9.99 which can be ascertained 

Contd.. ....5 
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cTtev'g 

from the 'Register of Signal' maintained in the Cabir, % 

AS such,no human being of at the age of 56 years' or so, 

as the petitioner,could go to a deepsleep within a 

minute or so after undergoing such a risky strenuous 

job like,train_passiflg, 

9 	That,thereafter,Ofl the aforesai false, 

vendicated and fabricated and frivolous charge,the - 

petitioner was placed under sispensiOn. in terms of the 

threatening word which the D, &W himself uttered on 

that fateful day on 19.99 at 120 M41 

i2LL: 'A' 

That,the aforesaid suspension order was 

revoked subject to drawal of Departmental proceedings on 

21.7., 2000s, 

141 	 That,during the pendency of his depart.. 

mental proceedings which is yet to be finalised the 

petitioner got an order like a 'bolt from the blue' 

by transferring him from his place of posting i.e. at 

Cabin of the New Giwahati Railway Station to a tiny 

Station Viz LJO(Longlonga Jhai) in the hill section of 

Lumding..Badarpur line on the same day on which 

suspension order was revokedo  

tcs 

11 	 That,thereafter,t0 further astonishment 

of the petit ioner,he got another order passed by the 

Corit&..6 
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Sr. 	W. ,N. F.. Railway,Lumdiflg dt. 25.7. 2000 by which the 

pay of the petitioner had been reduced to 3 stages 

lower in the sine scale of pay with cumulative effect 

for three years on the Departmental proceedings which 

was pending for a longtime. 

That,on immediately getting the above 

mentjoned order the petitioner filed an Appeal Petition 

before the competent authority interalia agitating 

against the punishment order as well as transfer order.. 

ANNE)JrE - 

11117- 
	 That,the above_mentioned Appeal petition 

is still lying pending with the concerned authority.; 

That,the petitioner had to fact' two 

punishments for a non_existant,imaginarY,SPeculative, 

false and fabricated offence brought against the 

petitioner out of tognis jealousy,vested interest and 

with utterior motive of harming the petitioner and at 

a time when the petitioner had just been preparing for 

and coming nearer to the date of superannuatiOrh4 

J) 	 That,more the mere,the petitioner had been 

completely demora].ised and frustration had been hooving 

over his head,in such a way that instead of offering 

a dedicated and committed service to the authority 

during hk this long Innings of-he service,he had to 

Co.ntd... .. 7 
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suffer humilation for no fault of him which had induced 

the petitioner to go even on voluntary retirement leaving 

back a reasonable period of service nearly 4(f our) years. 

177
1 	 That,the petitioner most respectfully 

states that various kind, of problems relating to his 

la health including some ailments which normally peep at 

advanced age,begin to •  harnt..At the same time his wife 

is a chronic AstharnatiC patient who wants a proper 

medical care and check—up very frequently. As the place 

to which the petitioner has been being transferred is 

located in the hill section of the Lumding—BadarpUr 

line,the facilities for medical and health care which 

is generally required by an sufficiently ageing man are 

hardly been available.,Ifl that case,the petitioner had to 

suffer a very pathetic deteri'on in the condition of 

his and wife's health which might result untimely end 

to life., 

ANNOURE - 'F' 

(Wife's ailment certificate); 

That,the petitioner's son who resides 

with him in joint family is a totally physically 

handicapped one. As such,if the petitioner's transfer 

order dt. 2k7.,2000,traflSferriflg him to a far—off place 

like LJA is not rescinded or cancelled,the family of 

the physically handicapped son might have to face a 

situation which is beyond description and iinaginatior 

, 

GI 

(Son's handicapped certificate) 

Contd... 8 
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5, Groundso_ Relief witjal_provision 

The petitioner most respectfully bet to 

state that the impugned order dt..2147. 2000 transferring 

the petitioner after a long dedicated faithful and 

re1etless service from the present post of Deputy 

Superintendent in the Cabin of New Owahati Railway Station 

to a very far off and tiny station Viz LJA,in the Hill 

Station of Lumding..Badarpur line which is devoid of proper 

medical facilities which isiust for a man of old age 

like the petitioner and his old and ailing wife may lead 

to an untimely end of his life alongwith thatis wife.. 	- 

This said transfer order had been done without any due 

human consideration but done with an ulterior motive of 

malign and jealousy and is liable to be set asid 

The impugned transfer order has been issued 

in complete violation of the instruction issued under 

Memo No.1E(NG)11/77/TW2-1 dt. 10.6.77 which has been. 

issued under.captiOn 'Master Circular No.24',a compendium 

on transfer of Non..Gazetted Railway Servants issued 

under Memo N E(NG)1/9Q/TP/ 46  dt. 4914 

AEE 	!t!L 

As the petitioner who was born as Po 

in the Cabin in the year 1965,was along working in the 

Cabin and on that fateful day i.e. on 1A9.99,the 

petitioner was serving as Deputy Superintendent,Cabin at 

New Oiwahati Railway Station at which he was posted. That 

Contcl.... 9 
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as provided in the above mentioned instructions 

Lnexure'H') issued by the Railway Authority (Ref.Rule 

103(51)- Indian Railway Establishment Code Vol.1,1985), 

although certain categories of Railway employees holding 

sensetive posts and who come into contact with public 

on and contractoril suppliers etc4 should be transferred 

after every four years appending a list of Railway 

employees zxzmbs who f all under, this category of tr.  ansfer 

able employees unnI4guously excludes the Railway 

employees working in the Cabin at Serial 'J' at page 5 

of Annexure-'. 

The petitioner most respectfully begs to 

state that, as Railway employee working in the Cabin,the 

petitioner had never to come into contact with any 

public or/and contractorsupplierS etc.. and as such the 

petitioner is well out of the us t of transferable Bly. 

employees who are liable to be transferred as per this 

guidelines..It is theref ore, stated that the impugned 

transfer order dt. 2L7.2OOO which was issued transferring 

the petitioner is nothing but vincictive and malicious 

and in total violation of standing instructions in this 

regard,shall be liable to be set aside. 

The impugned transfer order dt.2J.7.2000, 

which was issued at the direction and command of the 

Respondent No.2 who was the man behind in false and 

fbricted,maligfled and outrageous change of dereliction 

of duty by the petitioner,iS definite a punishment 

Contd... ..10 
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transfer which was being issued at the instance of 

the Respondent No.2 out of enraged and jealous state of 

minc 

1) 	 The petitioner further begs to state that 

out of malice,whims and jealousy,the Respondents brought 

out a false and fabricated charge of dereliction of 

duty on the part of the petitioner,a suspension order 

d 15: 9. 1° 	(Annexure -'A') placing the petitioner L- 
under suspension with immediate effect was issued 

subject to drawal of Departmental proceedings. Bit, 

thereafter,in a total confused state of mind,when the 

•Respondeflt No. 2 & 3,had failed to complete the process 

of Departmental proceedings in stipulated time and 

after haaring having realised what a folly they had 

committed,revoked the said suspension order vide order 

dt., 21. 7.,,  2000Annexure-' B' • But tat,the Respondent 

No.1 2 was so vindictive and hostile to the petitioner 

that on the $ ame day i* e., on 2.4, 7.2000. the Impugned 

transfer order dt.,21.7. 2000 'was issued transferring the 

petitioner to a faroff and tiny station like WA 

by way of punishment,evefl though the so-called alleged 

Departmental proceedings were pending. 

g) 	 Further,that the Respondent No.,2 & 3 

were infected with vicious and maligned attitude against 

the petitioner that the due and legitimate subsistence 

allowance at rate of 75% of the petitioner's pay & 

allOwanceS as have to be paid as per existing circulars 

S 

Cohtd,...l1 
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issued by the Railway authority from time to time,had 

not yet been paid to the petitioner which also amounts 

to another kind of punishment.. 

h) 	 That,the petitioner most humbly begs 

to state that, another order dL 25. 7. 2000(Mnexur.!.) 

had been issued by the Respondent N,3 as most 

expectedly at the behest of Respondent N2,infliCting 

a major punishment by reducing the pay of the petitioner 

lowering the pay at 3(three) stages below in the time 

scale with cumul ative effect e.f. 25., 7., 2OO Thus, 

the petitioner had to forbear 3(three) major punishments 

for a calculated,fa}iCated and malicious and unrealistic 

charge of dereliction of duty-.. the punishments viz. 

1., 	 Transfer to such a place where the 

petitioner had to face a dire threat endangering his 

and his wife's life also throwing the entire family 

of the petitioner's physically handicapped son into a 

turmoil of sudden collapse. 

4 	 Withholding the due subsistence 

allowance at 75% of his pay and allowances leading to 

the petitioner to face a situation like "fish out of 

water" for the sake of acute financial earnings to 

meet the requirements in running day to day life 

including medical expenditure at such a later stage of 

life of both the petitioner as well as his wife., 

Contd... . 12 
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3.. 	 The major punishment which was inflicted 

upon the petitioner by the Respondent No.3,t the 

instigation of the Respondent No. 2,which is the most 

fatal whereof the petitioner,OUt of cheer frustration 

and depreSSipfl had even prepared to go on voluntary 

retirement leaving back nearly 4(f our) yearS of serviCe. 

Thus from the above misdeeds and jealous 

* act of the Respondents NO.5 2 and 3,the very principle 

of "double jeopardy" as has been provided in the 

ConstitutiOn of India had been hit and as such the 

above impugned order dumping the petitioner into the 

untold misery and dejectiOfl,be liable to be set aside.; 

i) 	 For that,after getting these aforesaid 

impugned punishment orders,f or no fault of the petitioner 

arid even after rendering dedicated and unqualified 

devoted service to the authoritY,the petitioner got 

totally perplexed and could not bear the shock out of 

them and fell in severe sickness due to which the 

petitioner had to go on sick..leave and is still on 

sickleave and as such he was not released nor handed 

over charge of the Cabin of New Q.iwahati RlWay 

Station where he had posted 

j) 	 The pet itioner,furthel, most 

respectfully begs to state that in a similar case of 

such transfer,the Hon' ble Central Administrative 

Contd.. . 13 
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Triial,(bwahati Branch had recently passed an order 

keeping the order of transfer in abeyance in Case No w  

28/ 2000, between 

Karnala Kanta Swargiary 

-Vs-. 

Union of India & Others 

the copy of vthich is annexed as ANNEJRE- 'Ii.. 

in the 
k) 	 Under the circumstances as statedaboVe 

mentioned paras it is the huble 	 the petiti L- 
oner that so..called arbitrary malicious impugned order 

dated 2k7.2 2000 passed out of cheer false and fa'icated 

charges is prima..facie a colourful exercise of powers 

and in complete violation of standing circular by the 

Railway authority in this direction,be liable to be set 

aside. 

1) 	 The petitioner further most humbly begs 

to state that the impugned orders dt.27. ; 2000 passed 

by the Respondent N3 at the behest of the Respondent 

No.,2 basing upon a nonentited,fancied and a fribolous 

charge against the petitiornr of alle9ed dereliction of 

duty,and also in complete violation of the Railway 

ServantS(DiSCiplifle and Appeal)EuleS 9 1968 is nothing 

but a result of malign attitude of the Respondent N2 

against the petitioner,be set aside.. 

m) 	 Further,that the impugned order dt.1 

21..7.4 2000 recicing the pay of the petitioner by 3(three) 

stages below in the sane time-scale has been passed in 

Contd,....:14 
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total violation of &le of natural justice as provided 

in the Article 14 of the Constitution of Indla,also a 

cryptio,sketchy and not a proper speaking order in its 

true sense of term which as per ample of judicial decisions 

in this respect shall be liable to set aside outright., 

60. 	Details of Remedies exhausted: 

The applicant declares that he had availed 

of all the remedies under the relevant Fales and 

submitted representatioWAppeals to the concerned competent 

authority who had not only disposed of the same but also 

paid an unsympathetic and defiant attutude.. 

Matters not previously filed or pendigwith any 

Court( 

• 	 The applicant further declares that he had 

not previously filed any application,writ petition or 

suit regarding the matter of which this . p application 

has been made before any Court or any other authority 

or any other.  Bench of the Tribunal nor any such 

application or suit is pending., 

Relief sought: 

In view of the abovementioned facts and 

ci±cumstances,the applicant most respectfully prayed 

that Your Lordships be so gracious enough to aànit the 

Contd.;.. .J.5 
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application issue notice calling upon the Respondents 

to show cause asthe impugned ordersdi.21.7.20O0 

and di. 25. 7. 2000 at Annexures.. C & D respectively 

shall not be rescinded or quashed and after cise or 

causes if any shown by the Respondents,hearing the 

parties the following relief may be bestowed upon the 

petit ioner. 

(a)• 	 The impugned transfer order N, ES 56..G( T) 

di. 2J.7.2000(Mnexure- 'C' )trsferring the petitioner 

to a far-off and tiny station viz .LJA (Longlongajhao) 

in the Hill Section of Lumding..Badarpur Railway line, 

be i rescinded/cancelled,, 

The impugned punishment order dt. 

2 7.2000 (Mnexure...' D') by which the pay of the 

petitioner had been reduced to 3(three) stages below 

in the same time..scale of pay with cumulative effect 

w. e,, f. 25,, 7. 2000 

Necessary direction may be issued to 

the concerned authority to pay the due 75% of the pay 

and allowances which shall have to be paid to a 

suspended employee after a lapse of 3(tbree) months if 

the Departmental proceeding has been completed within 

the perio41  

9. Interim Relief : 

pending final decision on this petition 

the petitioner seeks the following interim relief: 

Contd •.., 16 
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(a) 	 There is every likelihood that the 

Respondents No..2 and 3,who are already pre.occupied with 

total anger and vengeance against the petitioner,maY 

at anytime,go to the extent of releasing the petitioner 

and thereby forced the petitioner to undergo further 

deteriaratiOfl. of mental condition in so far as the 

impugned transfer order .  dt. 21.. 7..2000,uflleSS the Hon' ble 

Court interfers.,It is therefore,hUmblY prayed that the 

said impugned transfer order dt..21. 3 7.2000 may kindly 

be kept in abeyance till disposal of this petition. 

The above_mentioned punishment order dt., 

2, 7., 2000 against which the humble petitioner preferred 

an appeal before the competent authority be stayed till 

the process of disposal of Appeal and Review petition 

before the competent authorities finaliSatiOfl. 

Further,the humble prayer is that,the 

due subsistence allowanCe 0 75% of the pay and 

allowances to the petitioner be ordered to pay. 

IA. 	 The application is being filed at the 

office of the Tribunal and the applicant undertakes to 

take all information from the office.4 

Ii., 	particular!.Of postal Order filed in respect 

of application fee. 

postal order No Z 503224 RB5OO 
a.f- 61f.  

drawn in favour of Registrar,Cefltral Administrative 

Tribunal, Giwahati 	anch., 
contd,...17 
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12., List of enclosurs 

1.. AnneXure - 'A' 

4, Annexure  

2 Annexure  

4 Annexure - IDI 

 Annexure - 

 Annexure 'F' 

 Annexure - 	 '(3' 

Annexure - 'H' 

Annexure - ,It  

: Suspension order. 

: Révokation of Suspension order. 

: Transfer order dt. 2,4 7.. 2000 

: Punishment order dt.25.7.2000 

: Appeal petition,. 

: Wife's ailment certificate. 

: Certificate relating to Son's 
Handicappedness. 

: Instructions vide Master 
Circular. 

: FIon'ble C A. T.,Giwahati Branch's 

order in Case No. QA 28/2000. 

0 

I,Shri Gajendra Misra,Son of Late Nageswar 

Misra,áge:d about 56 years,working as Deputy Superintendent 

in the Cabin of New Qiwahati Railway Station,now on 

sickleave do hereby verify that the contents of para 

., , 2j 4 , 7, 	 are true to my 

knowledge and belief and paras ,i, ,, 	

17 

are believed to be true on legal advice 

and that I have not supressed any material fact. 

!AAA_JJ Mict'ii 

Date 
 

ature ofthe Petit ioner 
p1 ace : 
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To 
The Divisional Railway Manager, 
N.F. Railway, 
Lu niding. 
(Through Proper Channel) 

Subject:- 	Appeal against unjust and arbitrary punishment. 

Reference:- Sr. DOMILMG'S Notice of imposition of penalty vide letter No. T1134/1/ 
Sr.DOM/LM/ dtd. 25.07.2000 received on 17.8.2000. 

Sir, 

With due deference and utmost constraint, I have the honour to submit the 
prayer mentioned herein under for favour of your honours benign and judicious decision 
thereby exonerating me from the above cited unjust and undeserved punishment at the fag 
end of my service. 

That, Sir, in support of submission regarding unjust and arbitrary punishment, 
ibid, I lay before your honour the following irrevocable infirmities and irregularities which 
rendered the proceedings of the inquiry under D.A. Rules totally void and ultravir. 

That, Sir, although, my defense counsel informed the Inquiry Officer about his 
inability to attend the inquiry at LMG on 22.05.2000 owing to his preoccupation in the court 
of Labour Commissioner (Central) Guwahati requesting him to fix up another convenient 
date, the Inquiry Officer ignored the said request of the Defence Counsel and threatened me 
that he would continue, the inquiry and submit the exparte findings. Thus having no option 
left for me. I attended the inquiry on 22.05.2000 by submitting a vritten objection to the 
Inquiry Officer a copy of which, is enclosed for your kind perusal. 

Sir, this arbitrary action of the Inquiry Officer has violated the stipulations of 
the DA Rules, in regard to affording reasonable opportunities to the charged official and as 
such the entire DA proceeding has be-m vitiated fiiem the sanctity of the inquiry and is, 
therefore, liable to be treated as highly irregular and void ab-initio. 

That Sir, I had exhaustively replied to the allegations of charges parawise in 
my defence ded. 09.06.2000 on Article I & II and asserted therein that both the Article of 
charges had any foundation and deposition of the two prosecution witnesses were 
co.ntradicto-r-x,  to each other, particularly in respect of finding me sleeping in that, witness 
No.1 Sri B.N. Bardoloi, TllGuwahati deposed that he did not find me sleeping while the other 
witness, Sri B.C. Deka, Head Constable/RPF/ Guwahati deposed that lie found me sleeping 
ffeie the allegation about myself being found sleeping remained not only uncorroborated in 
as much as the Inquiry Officer ought to have relied upon the deposition of Sri Bardoloi as he 
is a far more dependable witness due to himself being a very responsible and reliable senior 
subordinate while the other one is a R.P.F. Constable. A Photocopy of my above mentioned 
defence is enclosed for your kind perusal. 



ii. 

Further, Sir, since the alleged charges emanated from the surprise inspection 
Ne No. Z/1661M/D/M dtd. 21.09.2000, the deposition of DRM!LMG before the Inquiry 
CommIttee and extending opportuniti' to the charged employee to cross-examine him was 
inescapably essential and failure of the inquirv Officer in this regard has rendered the DA 
proceedings against me as incomplete and established beyond reasonable doubt about his 
prejudicial and premotivated bias against me which prompted him to hold me guilty of 
charges. 

Surprisingly, Sir, it will be evident from the observation of the Inquiry Officer 
in regard to non-seizure of relevant Train passing documents and his assumption that all the 
missing gaps were filled up after said inspection was nothing but figment of his imagination 
and conjecture and not at all a substantiated fact. 

it may be appreciated, Sir, that had there been any lacunae in the relevant 
Train passing documents, the highly responsible officer like DRM/LMG and Sr. ARM!GHY 
with T.I. Mr. Bardoloi must have seized them as a reliable document to establish charges 
against me. 

Surprisingly enough, the Inquiry Officer arbitrarily observed in his findings against Article II, 
quote "only one charge is sustained and proved i.e., he used a separate piece of paper for 
taking down the train passing particulars which are actually required to be written on the 
Train Register instantly and immediately at the time of transaction/ communication of 
information etc." unquote. 

Here also, the Inquiry Officer exposed himself as a prejudiced, imaginative 
and biased Inquiry Officer for the very fact that neither the said separate paper nor the Train 
Register were produced as exhibits which were essential documents to substantiate the 
aforesaid charge. My assertion in the enquiry proceedings that it has been the age old 
prevalent practices of ASM's all over the Railway system to note down the train passing 
particulars in a separate paper and enter them in train passing Register after couple of minutes 
to avoid erasing or overwriting. It was obvious that the Inspecting Officials viz. DRM/LMG 
and Sr. ABjMIGHY with TIIGHY did not seize the separate piece of paper and the Train 
Register because of the very fact that they found the Train Register updated during their 
Inspection. 

The conjecture of Inquiry Officer about non-seizure of the said Train Register 
and other relevant document was unsustainable rather fallacious and holding me responsible 
on this account was wholly unjustified because the law of the land, particularly the DA Rules 
1968, ammended from time to time do not permit any inquiry Officer to declare the charges 
as established on assumption and presumption. 

Lastly I would crave your honour's indulgence to humbly submit that during 
my long 34 years of service, I was never charoed for any dereliction of duty or disobedience. 

{yg 	
' 
-  '- 	 'co 	-z.4k€- 

On the other hand I was the lone ASM not only on duty, but also worked round the clock for 
three days in NGC Cabin and passed 16 trains during '1at period with the direction of the 
then Area Officer, Sri K.K. Choudhary and Sri G.N. Bhattachariya, the then Area Manager. 
To my good luck, I was able to earn the confidence and blessings of all the officers under 
whom I had the privilege to work including Sri Kranti Kumar, Sri A.K.Ghosh, Sri 
K.K.Choudhary now OSD/Safety/Railway Board, Sri M.C. Srivastav presently AGM/NF 
RLY/ Maligaon. 
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I am confident that your honour will please agree that keeping me under 
suspension for the alleged fictious charge, ibid, that, too, on half of the basic pay for the 
entire period of3lO days was wholly unjustified and stemed from bind preniotivation. This 
sort of humiliation at the fag end of my service has not only humiliated me to the worst extent 
but had also caused unwarranted serious mental agony and pecuniary hardships during these 
310 days of suspension. 

Under the above circumstances, I would most humbly urge on your honour to 
be gracious and benign enough to exonerate me for the unfounded and unestablished charges 
and threat the said suspension as null and void and cancel my transfer order thereby allowing 
me to go on premature retirement to retrieve my lost prestige and dignity and regain my 
mental peace of mind at this old age. I have about four years left for retirement on 
superannuation. 	 ,  "~// 

Yours faithfully, 
Enclo:-(i) A photocopy of my objection 

Notes to 1.0. dtd. 22.05.2000 
(ii) A photocopy of my final 
defence dtd. 09.06.2000 

(D 

(GAJENDRAMISHRA) 9J~ 
LR-DY.SS/G}{Y at NGC 

A copy in advance is forwarded to Sri V. Subramanyam, DRMILMG for favour of his 
perusal and early action thereon. 

1. 

(GAJIENDRA MISHIRA) 

-- 7  
' 1" 
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tjr :ije- 	, 	1I;U 	fUn1f() 	•.. 	

• 	U Crpi 	liru 	L;I1CJo -t,. wtc41 	11)thOtft 3octin 	- 	
•. LL.fl11J1t3 	in 	) 	rfjjc DO&,/DCS 	•n d 1 70 	cn 	ic,cr. 	I' 	'il -h 	Cino1ü.t- 

:..tcLIi 	nilj 	1 	1'U 	ct 	11 	in 	(Jo 	cO4 	o 
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. 'L/TCn in 

I ii 	Ir r / 	j 	/41 	i 
(JiLir)/,p 	I 	 4 	

. (n@) £r//TrVo5 	 - 	-•. 
1 P)I'/oo/T1y2 	dt. 	- 	-: 2CCO 	51-i :-j 	1 	-2u(, 	10-07 

 
• .1r 	 i 	1' 	hi. 	i 	flOIij Lvo 	jl 	it/(LQ 	rotti 	ji,J 	4 1l) 	(1)ilZ 	to 	II fltrj t4 	 fit  1-l(1l 	Y' .s.' U 	ri.iic- 	L 	rrjtin.tor. 

(1f s ji 	]pj 	if 0 . ( I4)I1/7(/TI/Or) 	cit. 	4-79). 
 .5 	 c 	- n 	&xjLIn 	Cjoujj 	,' -1 	thc),jnotc' cf ti 	•Vjgj jriin 	 201iC0 Ltibi 	}ion tJ ficItt 	f)f 	oa94bOC1d0A O1;c, it 	Ox(1()r tc Ofltu'Q t1i 	th-ç 	i inc 	V1 on 	'tlliS ta. DIll in 1eci 	cf 11g. 	lqurtoi'n c1tr.Uod ut,ff rind 	hd 	

r
orat - oi ontr1ic)d .Ci ntff mr 	hoir 	 rióvc, 	if 	I.  -r 	bof' 	fjnj doijrjcn j i 	tkon tZI'CffoC 	})'trnofcn 	Thin 
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# L* 	C. 1 C*.r* ! 	 ' 	• i 	 .l]o 1.;-JjT.lCiC()HJfl ;1.}id 

J' *j 	*i t 	',' 	***11 )  ii:tu:ti by tl 	c:::t.'nt 

	

. :1 1 1 LhLiJ'i 1;r 	n Lh 	1::ir; 'r c 	jtni•r,  , 	t• 	 (;••Y u ci ;Ut1.xLoo otc, , 1. o pi. 	)tfl(I to lo 

I: 	 crcu IitD (t Ui Vivi t UlO 	iI iv.r r):L'.1t1 t 11:'.v1 n .: :i(: 	 (. 1 L*i.1 Cit cut the 1;rr 	 , 

orcOr cr it in p.*p:Goa 	bck thc c, ipi.yco cnicoro 	tc the 
ci' p*.)t1nr 'iz.tldii cno ,t*ir, tft c)c't,nt *-u lii iIy hould ,bti 	the pp"ovi 	f tho 
nfxt hiCIiUZ : thcrit/, I)rovidi-n( *thi, itl1 1ctit1u zf tio Crto t.)'11;Q illtLt hi(Sht? 	• ,• c, . •:  

r.t 
	hn(t thO 70iE3 	fl v:Ii:Lch jtAuI.iij Lo di: iro  in Uio orjrjrin1 rriLrQI()rB, 

ri rjicuI1 r1c bo :opt in viv; t:v 	Li);ryrn(tt UfldOrgCifl' ppi1ty rio ?t 
vig1*tnco OrO in not 	ted in - y joiit £tvlvir tft3Lc 	a ociti 11  f. * 

Pr° 0 to C OTXU pt! oti 

(Rof 	onvdl :i lct W, 	 dt.2169), 

4,7 Tickot hock'io 	dotcCtoct it 	in m1cpo, c hi1d ho 
irtui.viuionJ trinotr 	ii r rittor 	1u)icy. They rn,i.y be  tvin 	to 1  

flfl 	joitnnrç J)jji0jn on the ro (jh*y, 'hey fltT lno be t'rnncSforod ti r DLtii 	; 

on :1 thr 	I. 	nclj iinj; tIcir I.ont ThJ. Av y, if tliy nko r ro -1to;t to thrtt * 
v1.jTrj t;t 
 • 1h 	ikoI; Th OCJint; I 	:1c Ii:t/u binri :;rYtrnaiji orOI 	tof tUb ox'ititin( 

j)iii:sion tt 	:IpirLLnt3 'f c L1JU U. .I1 rC)4 1 1 *L( 3 ,  r,x.norrtod or nwttritocj t jurialty of 	
* 

U (A1.LLI n 	be bruiht Lrck to the h1*OQt  DiiOiC)t1 (JV(flf toy HO laocir0 o  

(lofs ioin1'ri lcttur 11o.1(I1)I/00/T120 cIt..-2..3G). 	 '*• 
G,Lt nr,.y h'1over )  t r:cu.ii1y roiiuvi r(Oc 1 it.tozL 	ionrl tianefors of J•()•* 
(J 	r 	 ci n ci' rL-r'ic ticon if nftur proxir oncixi, the 

t;:4.tf * t r LLUf OX. rrtocL. i',) roiirw will he 	r ro nll by to GMa and the 
prurrI in thiS rj roirl nhc.trld fl: t bc.' to lor*itod to :iiy bttor rt thor.I. , iho 	'tho 

ri I 	Ix boon 	c'il I tht' In it tfl'C lo f U) 11 ctrc1, ri, vf'rm t the Bol I. a 	. 

* 	flOCOUUrJ.  

fcrdto letter No.E(N)I/OO/Tfl/2O dt. 1 49). 

	

* 	 : 
c ti 	jorinntc: fra coo tinit f oniority to tcthor;. 

t of ccri. cd. ty Oct ai.ni tt the run 	oxccpton pi'ti otionfi.io to shrink1Go ofrf 

cixo/ioinl 41ir( 	etc., r;h:11. be rderod r o]yrM in rb1iC intoroet On 

o. 	in crtilODWhOro t}o cnThCt. f ni employee imt unr 	 whoi'o th 
inieit of the 1Ltiinitr-iti r it Ii cJnLdc.rod th-t the Rie eorvant Bhala bo' 

t 	ithcr t tia. i1 In ich d us of r-tnier, tho F'ti1t'v o'1vin 	so 

ro1 ro 1von Dr')tccL it f r nicri&y, C uinr, h'irdbip to the stiff 	r 	At 

	

;t o prcoticn in the un t 	*,hich they h rro hoi tr -o oforrod 	ieroforo 

t:r:.:i1'ctti Iiouid 1)0 oa'(lored\/Iiou .bo .iUtuly 	 \:/horo  an otiqxtry i 	' 

ict c1Lcti 	j;tn elf the ]. 	ntti 	the D:II.0 nIiCQ .tcl. ho 	c3rud oqodi:tiCnly a 

I. liu nat; tr fiU nUnwi 	 :; ptoii)' 	no thut the 1 411. ltr tie ivtt I. mny ho 
* 	

t'rttiiff'rL\d b 1ck to hi o i,Ion 1 mIt, J ceniority. 
 

(Raft i3cn :cot s letter 11o.1IIG)I/69/S16/ 	dt.25449). 
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f 	'i?;fl 	w.zvnriu 	on 	3iIr,tiJ 	Lf thd.r roqczoot'J 
ci 	ur.i:O 1Lii t 	ni 	ri 	r d 	rwt '-sn 	•L.i 	1 nr of (oci. 	rity to 	tho 

curvot. 	wic'. 	c'wit:i :r.. 	rir.i:t!1'y bi.o( Cfli)f CZd0n1OnC(, 5r oio1• 
fcj2jtc;. 	tc 	tcI 	LoJI;3 	ii:u]r1 	1 	r3. nt01 1 	-oz r 	ho 	rrnctico n1irijr  

ii 	il 	..iCo;od4 	thc 	.ro ui.n 	tticfro 	thc1x tim 	11I 
-vo 	 it 	Iiii I i cc 	Lrmno 	tli.-d: tech 	t,,tL5o: rrQ Iannn'oa to ,• 

1 } 	Lncci i ..rlfth 
 

by 	crillt 	i i 	iIriw 	pw4. 'cl 	f 	tbzdco rt ouch ottic 
i;v 	for t 	:'o:lr 	;ti::n by 	intrrd;1 on. 	 • •1 

0 
(flfj 	Tl f i 	ltr 	.(1o)Ir/T1/9"1y14 	t.1-10-.71). 

5 ei . 	 7hci 	t 	oz 	1V6 	rjo;1or tJ r 	clifforont unit of • 
cc.i. ri/r cn ­thr,  4comi't io AAmr R. 1wT, 	tnafor thi1d bo it  

ftr c lcnr'; Co frmt 	f 11:tlrcoi :m)d ?eo 	cin by 	iflo nowunit. 	41ell  
XJt' 	)1V1 1 (.11)0 	C - 09j. 	)1UC 	n]'j 	it' :i 	UKI 	U.mjJy o()rVn to 	whix 	1nQnitiéi1 •'' 	•• 
;cruit .t'it 	 ( c) 	r in 	t 	iotu 	oW tto (r'mO(t), 	to 	chich'tho.ro1.F1 nfl 	n.Ptlb 	• 	r : 	. 

ftbgci; 	flO.1'Uftfl') rrf , 	Such oi11oou ( tThc:.o \! 	rcirT: 	in 	in thxTnucU.nto Cr,1ol) when 
tnfl :?f'rr L'D a c 	U11 1)0 	mot c. ff id. not Ui') 'trC rnC1Cn r&v"zvo 	f 	Djjc 	rcrui tio 
tho t1 	)i 	tt i 	vrmIrt_ n' 	u 	'i'..J)1 v to ,Ucir1, 	t.nto1hiy 	trnn 	Vorn 	' 	I 

coo I 	'ooco 	Uit 	OtlOfl1;L 	uo1 	 t 3 q.i 	t 'Icr 	:t 	ci) 	,mor.Lbo. fccdt ru 	mcmi int. 	; 	,- 
' 	;rt 	or 	tr 	,,rocriti rtquoI u 	tii'u)d l: 	rd:ro..1 in lrltnrllloitnto 	ridi 	1moxi 7IU ' 

i.L(J 	flL'l(i ':j (• 	iO 	ft 	oti ;i i.1iy by 	t,lin 	I vOiTv;ti 	• 	ottff in 	tIi 	1ovio 	(rø( o) 	' i 
frILl 	:C-j ]i ':' 	,';T'V . 1 (IL 	J 'u' ''• II t' 	TI 	:t. 	tIlO 	3 irtn 	Qi 0th 	tq' 	iitoR'it 	rz tr 
ii 	ruy 	't(i'J 	j.l(ikoA ho 	ou L)rt:n,d.  

(i :  i'r 0 1l;or 	11I069S/31' -datod;'50+65 1  , 
iliG)I1/71/TiV1 d,iod 31-3-71 	

. 

tL/1 2/c/ 115 clit.)d. 7613). 

5 2. 	 JL 2V/nY :UV:tJ L,l 1i:inI jt)r.t1 tL thaLr iquct -Tram 	mp un5.'t f 	. 
er 	ri t.r j ) ri rthor jli l 	- ')L; Jçu b'tL .r 	c'n1 riiy i tho o]ojit gr.c10 on t1" 	, 

lo' )cH the ioii uliit:L.o . IdIO'; ;II,L1.L(1 ill) 11'tc(2(l in tirm cdr.itrli ot bo1o'1  
nil Uio oi oil ug tr1 4 '1'1  ,bth jcm.'i.t'.toot 	d i'c(lnr in the ro1?iit rido cti :tho 'dxio' 
Llry ji.n the IIQ',I unit i3'inr%:C1;J.vx 	. tbir 1r11;ttt 	narvico ri d ntrio,iri. the; 	1h'' 
frI1i  

- 	•:,,• 	" 	, 	 . 

( ii' 3 ..ii"j 1  o 3o to.r N p.1(NO)iI/71/TI1 	t. 3..3-7i)'it 	
: 

5,34 

	

	 Apnrt £rui c:ion , .0 ioivi durti loquocto ttdOy the fliIriy :-.• 
Crioi of 1:170 orrplc:ya(o ot' tImlXe.ror'it "Divici cna/llt 1nyo  w1.dç iLl the air 

riVi, ;biittt1.ii  i .5 ('Lilt riI)llliCrtU. Ui) L' 	Iiv?i La i ndrvicTh1 npp1ibntt flflt3 000k.ng 
"mutu ol •1 	m r -1 luz o C(ur • "1D ic) 13'IC 1 IoqOOU1i3 ft)0 nllowod.'nftor 10UOSElitt( •fto• 1  j r 

0001 	1" f 	'1litii, the normir I tlu thc:c:ap1reor; will l:o tisoitt'1od  the pico'pf 

	

ou-jij y vftcitcI by tho oflicz pOZflcL i.e. the jollier, j ilio will be 11Ô ° t to zot40 	1.. 
H 	 t 	(l'l £' ttxjti liii thn IR1O 	'1 tY ill the ciav •xrd.t bo'1w' rll tho 	•4( . 

( l.fs lkila 20...J.t1I 1995 EILtI:n). 	 , 	' 	,! 
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:' 	 -. 	5; 	 • ; i; ; 	:. 	•••;. 	' 	c 	ti' 	• eLcn •.t •i}1i; 	iijii•' •:)wmt 	\ 

'nt Jti ll:J 	;Ci'v,'fl°. i. L ::y •Jr; 	1 ) ri 	iu LLtQjfl1(Utj,O (.,i••i'ini, ' ' 
hi-' it' tlii .L.2 	fl 	(_](. eiil j D ' Lt LL(LUlb O(it,  

\ 	I  t 

 5 	I 	 T9 iit4 ttO tin h'r'l3h1p CIOnL' 1  to tho iiiwir oriinWSao 
ttJo' fr 	no L1xt .f uOta —i.t'j t) fl II , .fl i11) h,po t'f 10 	f 8Ord.3.'1ty, 	t 	p 11 rh u ] ho Wt Ut'  iti the i t(ju trto 	orst c 	.1 onth ?&. wiy. whoxo 
£r 	1 ii1y o;iinicfrr trn;t'or £vi1 co unit C uonicxity to t1lthr hc1d bo.1 .: ,, 	Lcrecl, 4uOo;b3,'V1Vic; ntux—fl'i l..iy trrf 	t1u1 	t)3ofter bo ndvico&, 
t tho cythQ 	ni 	c ncornx1, vih. cli oh.ulU 	r- o tc rubli th 	 in  
J1ny G,otLo fr the hooc,it zf tc 	wh- 	l' 	ito1;o1 in .i11' trtri uCc::, 
0 onbLi theti ti] apply. Thin 	11 nc'p. in i•citi ri 	. nlicanto, U nrly q  .o the 

a 1. iv:a:f U ,i th 'jcliiti( coni'rity, C;). U1lUiOa 	ñ;3i dortL zci. The uijuct 	i'11a. 	I' 
ISO rof1otorocl'ind ..prc.coelJod cithc bnii3  .i uoriii:i.-ity 'u;og applicnote crrc  
r nd t) to Go 1]. dhu 3 func ti:,n 	

,- 
O ) irirtç 11 . uo I'sr 	uti ri çu t the trrri 'oro cc Ua,. 

b:1OILJ 	f i.iutitn1 	
.' 	.• 

j (J.of: 	r'ix 	.Lebtn. ilo.E(IJG )i3/T1/'ri/1 ti'itocl 

.6 • 	 ii lo J, citi i. cicn L i th the il J .r  y h crui the rrt DOçab, th 
oxtr,.ril.:f idLi.nr3. cnn 1Lo re:ui1c1 cc the b,iiU zf.t} xiumbor i.f. hcaIiny ?Jonntt 

Ci,rjOTh?lL 
 

llryu aplieI.ftr trioofer U the tior 
,itu) i ho t:i1ch,.Ln ..riccnt rl :tcxitc(1 n thaI; tran rI'or may tro pl(co vTithcut 
lit 1 cli Ifi Uu ,i:tl. lbi City 	f rc p i.' 1  coi:ten bi. 	 . 	 . 

B,rdt letter 11 	N)I/7o/1u1/31 cit.i ii-7i), 	
1 

• 	 , 
• 	 Ti-i' 	1' 'it1\, -,y eex 'trit ',ihr "xi oflico bçtrqr8 of 	r 	

r 
-. - ' •• 	•; • 

Any ix-ot L thr t:t. P3'tit )f iC office bø'iq' Of 	rcoci 	, 	• 
T 	Uj ((I ccut1fl[. ItJ 1U1C)O '}1.uJCl'h) 	Joci. to thoThti 	norttci 1M tho 	t 
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In The Central AdministratIve Tribunal 
GIJWAH,\[l BENCII I (1UWAHAI'J 

ORDEI& SI{EET 
APPLICATION NO.I 	 1 	OF19 

Applicant(s) 

it cspcndcnt(s)  

!%u vocatc for Appitcant(s) • 
	

. 

Advocate for Rcspondcnt(s) 

 

   

j 	All L4. Registry 

: PLesent: Hon t ble Mr G.L. Sanglyirie, 
Administrative Member 

Learned 	counsel 	Mr 	B.S. 
Basumatary for •the applicant and Mr S. 
3engupta, learned Railway Counsel for 
:he respondents 

The apPltctjon is taken up tor 

disposal at the admissjor, stage ir.peir. 

The 	applicant 	is 	a 	Deputy 
Station 	Supe ' rintendent, 	Cuwahati 
Railway Station. 	He was traristerred 
from 	Guwahati 	to 	Jatinga 	Railway 
Station. 	in this application he has 
impugned 	the 	transfer order 	dated 
28.10.1999, Annexure 1. 

Heard 	Mr 	Basumatary 	and 	Mr 
Songupta. I am of the view that this 

original application is to be disposed 

ZL-cd ,_Q Q 



A. 	 • •________ 

I)tc 	 Odr ol,  tic tr,I,u ntI 

22.Qo :. 	. 
with direction. According to the 

applicant lip submitted representation 
dated 5.31.1999. The Divisional Railway 
tlanager (I'), N.I'. Railway, Lumdlng, 
cOmmunicated to the applicant by letter 

dated :3.12.1999 that his "retention at 

Guwahati has not been considered by the 
cOmpoteut authority. and therefore, he 

was to carry out the traia'Lr order 

immediately. The applicant further 

eubpiitted ,reprosentari on, dated 

2.12.1999. This is pending disposal of 

the respondents. From the letter dated 

3.12.1999 mentioned above It also 

Sc .s{)Pears that .Ii.i respottdetits did not 

'en considet. Ole reprusenr.ttion of the 
plicant. 

In thn above circumstances, this 
appiicatioiu 	i 	disposed 	of 	with 
direction 	to the competent authority 

of the respondents to pead a speaking 

ordr disposlnq of the represntat1on 

datd 5.11.1999 submitted by the 

app1cant as well as his representation 

dat(d 2.12.1999. The appilcant shall he 

corn unicated I  a speakina order within 
for yflve days from the daLe of receipt 
of this orddr. Till a treh order is 

1saued, the operation of the Impugned 

ordr dated 28.10.1999 shall be kept In 

abe1ance. 

Liberty Is given to the applicant 

to agitate if he Is still aggrieved 

witjm the orthir of the respondents. 

Sd/ICMBt1 (Ads) 
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